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[Mr. Chairman]
Sibsagar in the State of Assam,
as passed by the Council of States,
be taken mto consideration/’

The motion was adopted.
Shri K. K. Basu (Diamond Har

bour): I want to ask a question about
clause 6. Is it left to the Central
Government to decide in case of any 
confusion about the interpretation of 
a law or particular group of laws 
which should be in force in that parti
cular area? What is the provision 
for removal of such difficulties under 
clause 6? Willthe hon. Minister
kindly explain?

Dr. Katju: That is the usual thing 
that is done in these cases: if there 
is any difficulty, the Central Grovern-
ment intervenes and clarifies. '

Shri K. K. Basu: What is the diffi
culty, with regard to the time or the 
interpretation?

Dr. KatJu: There is no difficulty
as regards the interpretation, whether 
this thing applies or does not apply. 
The interpretation is for the courts.

Clauses 1 to 6, the Schedule, the
Title and the Enacting Pormulla 

were added to the Bill.
Dr. Katju: I beg to move:

‘That the Bill be passed/*
Mr. Chairman: The question is: 

“That the Bill be passed.”
The motion was adopted.

INDIAN LIGHTHOUSE (AMEND
MENT) BILL.

Sbrl Raghavachari (Penukonda): 
Sir, I again wish to raise the point 
raised earlier that we were under the 
impression, because of the discussion 
that arose out of the recommendations 
of the Business Advisory Committee 
and the order of priority of Bills that 
they recommended, which was dis
cussed on the floor of this House and 
which we were told would be adher
ed to, that this will not come up. We 
have not given any amendments nor 
have we got here all the papers. No 
doubt, the time of the House should 
not be wasted and we must be ready 
when it is on the Order Paper.

Mr. Chairman: So far as I am con
cerned, I think the same objection 
was raised previously and I do not 
think I have cot any appellate pow
ers. I think the same ruling stands. 
Ho>J^6ver, it appears that this was on 
the agenda and this is a measure over 
whkh there should be no grievance.

The Deputy Minister of Railways  ̂
and Transport (Shri Alaj^esan): It
is a very small non-controversial 
measure.

Shri Raghavachari: The whole point 
is this; not the technicality of it. The 
House must be given some attention 
and the Members must not be under 
a wrong impression as to when these 
Bills are to to taken up. That is the 
point.

Mr. Chairman: I am told that this 
is on the Order Paper since the 20th 
of this month.

The Minister of Law and Minority 
Affairs (ShM Biswas): The position 
was explained by the Deputy-Speaker 
in connection with the previous item.

Shri M. S. Gurupadaswamy (My
sore): I suggest, Sir, that we may ad
journ.

Mr. Chairman: No, no.
Shri Alagesan: I beg to move:

“That the Bill further to amend 
the Indian Lighthouse Act, 1927, 
be taken into consideration.”

Hon. Members will find that this: 
is a very simple and non-controver-
sial and also a v e ^ light measure. The 
Bill before the House is a very simple 
measure designed to augment the
resources of the Lighthouse Depart
ment. This Department is responsi^ 
ble for the administration of the
Indian Lighthouse Act, 1927, which is 
a Central Government enactment. 
The lighthouses, lightships, light 
buoys and other marks within the
ports limits or outside on the ap
proaches to such ports in the high 
seas are commonly known as aids to* 
#iavigation. The Lighthouse Depart
ment in India provides or/and main
tains these aids for the benefit of 
ships voyaging to or between the ports 
in India. The aids are positioned in 
danger areas which the ships must 
keep clear off, that is shoals, sub
merged obstructions, rocks, etc. The 
existence of properly equipped and 
efficiently functioning lighthouses is 
thus a potential measure for the 
safety of life and property at sea.

Under the present set-up in India, 
lighthouses wnich are of benefit to 
general shipping are classified as 
niJenerar and their administration is 
looked after directly by the Centre 
through the Lighthouse Department. 
The responsibility for the administra
tion of all navigational aids in the 
Parts B. C and D States has also de
volved on the Centre. Lighthouses 
which are of benefit to ships proceed-



ng tc a particular* port are treated 
IS ‘local’ and are maintained b y  the 
State Governments in case of minor 
^ r ts and the Port Trusts in case of 
najor ports.

The lighting system of India, it is 
!elt, should now conform to the grow
ing requirements of the expanding 
ihipping and, in particular, the lights 
in tne Gulf of Kutch which have 
:ome to the c h a r^ of the Centre from 
the former maritime Princely States 
need particular attention.

SHri S. N, Das (Darbhanga Cen
tral): On a point of order, Sir. The 
Drder Paper that has been circulated 
to us shows that the programme for 
the 27th, 28th and 29th is the further 
consideration of the Bill further to 
amend the Indian income-tax Act
1922, as reported by the Select Com
mittee and Shri C. D. Deshmukh to 
move that the Bill be passed. I want 
to submit, Sir^ that in view of this 
agenda, we did not think it neces
sary to go through the other Bills so 
that we may speak on them or move 
amendments. I think, in view of this, 
the House should now adjourn.

Mr. Chairman: What is the point 
of order? This Bill was on the 
Order Paper. I do not think there 
is any pomt.

Shri M. S. Gunipadaswamy: On a
point of order. Sir. There is an as
terisk there. It has been said that 
these Bills are to be taken up on 
Tuesday the 28th and the 29th April, 
1953, if time permits. ,Not before.

Mr. diairman: The Order Paper is 
quite clear. This Bill is the last one 
on that Order Paper and I think it is 
perfectly in order. I think it is a 
small measure and we will be able 
to finish it within a short time. I do 
aot think hon. Members seem to be 
in a hurry to adjourn. We are going 
to adjourn after a short time.

Shri Punnoose (Alleppey): We are 
lot against it; but the impression is 
that the House is doing busmess with- 
)ut knowing what it has to do. I 
rannot understand it.

Mr. Chairman: That is not it.

Shri Alagesan: For these and other 
lids a programme of development 
md moaernisation of the various 
lights has been drawn up which is 
jstimated to cost about Rs. two crores 
or the period ending 1955-56. The 
>bject is to make navigation far safer 
n the Indian waters than it has been 
litherto and also to cater to the 
leeds of Kandla which is in the pro
cess of being developed as a major 
?>ort. This is proposed to be achieved

having due regard to the latest dis
coveries in the field of lighthouse en
gineering and international standards 
of lighting system.

The Lighthouse Department is 
maintained on a self-supporting basis 
and the income is chiefly derive^ from 
the light dues which are levied on^ 
ships. The present rates of light dues ^
are one and a half annas per ton on 
steam-ships and half an anna per ton 
on sailing vessels. After meetmg the 
expenditure of the Department, the 
surplus or deficit is adjusted against 
a Fund known as the General Reserve 
Fund. There is another Fund ^cal
led the Depreciation Reserve Fund 
which is built by transferring yearly 
amounts of depreciation in respect 
of the various assets of the Light
house D^artm ent. The balance in 
the two Funds—about Rs. 85 lakhs— 
is not sufficient to cover the estimated 
expenditure and it is. therefore, 
necessary to raise the light dues. The 
present ceiling limit prescribed in the 
Indian Lighthouse Act is two annas 
per ton and it is proposed to raise it 
to four annas. Tnis limit will, how
ever, be reached in progressive stag
es. The Central Lighthouse Advisory 
Committee which is a statutory body 
representing important shipping and 
commercial interests have agreed lo 
the ceiling limit being raised to four 
annas. It is, therefore, necessary to 
make a small amendment to section 
i o n )  of t̂he Indian Lighthouse Act,. 
1927.

Opportunity is also being taken to 
make a formal amendment in the ex
tent clause of the Act. The Act has 
been extended to the whole of India, 
including Part B States by a noti
fication issued in 1950 and section 1 of 
the Act, as it stands now, is sought 
to be amended to conform to this 
position.

With these remarks, I commend the 
Bill to the House.

Mr. Ciuirman: "Motion moved:
“That the Bill further to amend

the Indian Lighthouse Act, 1927,
be taken into consideration."

Shri Kasliwal (Kotah-Jhalawar):
This Bill makes a very minor amend
ment in the old 1927 Act. I wish 
hon. Minister had brought a more 
comprehensive Bill, because he him
self said in his speech that, with the 
growing requirements of shipping, 
some other measure may be neces- ' 
sary to be in conformity with the 
growing requirements. Instead of 
making this small amendment, h^ 
should have come forward with a 
really more comprehensive Bill.
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[Shri Kasliwal]
Apart from this question, certain 

‘Other questions arise in my mind. I 
wonder if the hon. Minister has ever 
fione round and seen any particular 
lighthouse. I have gone round the 
wnole of the coast of India and seen 
the condition of our lighthouses and 
I can say that several of them are 
not in a good state. I must also say 

tthat the persons who man these light
houses are also not in a happy state. 
I wish the hon. Minister had said 

: something about this. I wish the 
hon. Minister had gone through a 
particular book which has been writ- 

•ten on the British lighthouses. That
would have given him a lot of infor
mation. I want him to go through 
that book and bring forward a more 
comprehensive Bill on the lighthouses.

Shri K. K. Basu (Diamond Har
bour): It is really in the fitness of 
-things that we should be closing our 
debate today wiHh a discussion on 
lighthouses after so long groping in 
-the dark. The previous speaker em
phasised the necessity of a compre
hensive Bill to deal with the prob
lems, which today are growing in 
view of the target that we have nxed 
for the development of our coastal 
shipping, if not the overseas. The 
hon. Mmister said that the Bill is a 
.short one, the first part being conse
quential and the second part having 

•the support of the Central Lighthouse
Advisory Board, which consists of 
the trading and shippers’ interests.

My hon. friend said that more 
money is required to make this orga
nisation self-sufficient. He wants 
more revenue so that the present 
drain on the resources may not h&
continued. I have not read the parti
cular book to which my hon. friend 
the previous speaker referred. But 
we know very well the conditions in 
which the persons who take the res- 
ponri’-'llity of working these light-
nouj and help the navigation of 
our ships live. We do not know what 
part of the amount that is spent on 
the organif?ation is devoted to th#̂  
welfare of these people. The House 
may possibly be aware how some time 
back on the Bombay coast some of 
these people were maroonod. Of 
course, ^jomething was done to rescue 
them.

We do not jcnow how these extra 
revenues are going to be utilised— 

•whether to improve the organisation,
•or to offj5ct the extra expenditure that
’might be incurred for the building up
• of the Kandla Port. I wish the hon.
Minister in his introductory speech 
'liad apprised the House of the am

ount that would be devoted for the 
welfare of the personnel who man 
these lighthouses.

The main object of the Bill is to in
crease the light-dues from two annas 
to four annas. I do not know whe
ther in this enhancement they are 
going to differentiate between the 
coastal shippers and those who ply 
overseas. The hon. Minister said that 
he has the subport of the Central 
Lighthouse Organisation wherein 
trading interests are represented. But 
I am afraid the coastal shipping, 
which is done mainly by our national 
shipping interests might be adversely 
affected because of the extra amount 
they would have to pay. I, therefore, 
think that there should be some sort 
of a differentiation between coastal 
shippers and overseas shippers, 
wherein our national interests nave 
only a small share. I hoJ)e Govern
ment will give due consideration to 
these suggestions.
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Shri Si C. Samanta (Tamluk): I 
wholeheartedly support the Bill. At 
the same time I should like to have a 
clear idea about two points. The 
light-dues are sought to be doubled 
from two annas to four annas. A 
portion of this amount is proposed to 
be spent on the Kandla Port. I 
would like to know from the hon. 
Minister whether the Advisory Board, 
to which he referred, actually calcula
ted whether the organisation in charge 
of the lighthouses is incurring at 
present any losses, to meet which the 
dues are being enhanced, or this en
hancement is meant to improve the 
lighthouses, buoys, etc.

In this connection I would like to 
refer to the Calcutta Port, naviga
tion in which is somewhat hazardous 
at present. This can be completely 
obviated onW by the completion of 
the Ganga Barrage Scheme. Mean
while Government should see that the 
lighthouses and buoys from Calcutta 
to the Bay of Bengal are looked after 
properly.

An important question which I 
would like to ask the hon. Minister 
is whether the Advisory Board is 
confident that the doubling of the 
rate sought to be done now will do, 
or they will have to come forward 
with another enhancement. If that 
is so, I would request the Govern
ment to calculate ,the whole thing and 
come forward with a comprehensive 
Bill before the House. I have noth
ing more to add and I give my sup
port to the Bill. -

Shri Punnoose; I must confess that 
I am not very much enlightened by 
this Lighthouses BUI. On occasions 
like this, one has to be led by his own 
lights. The hon. Minister was saying 
that the parties concerned have 
agreed to the enhancement of the 
rates. Very recently, I met some 
people engaged in coastal shipping. 
They complained that a lot of cargo 
which in the ordinary course should 
have been transhipped by coastal 
shipping is now bemg carried by 
tram, because of the verv high cost 
of shipping. They have been persis
tently asking for subsidies from Gov
ernment and vociferously protesting 
that help has not been forthcoming. 
In that context, I do not understand 
how those very interests have agreed 
to this increase of the rate from two 
annas to four annas. I wish to bring 
to the notice of the Government that 
the whole question of the coastal ship- 
pmg and its development has to be 
looked into and Indian interests have 
to be encouraged.

A n o t^ r aspect to which I wish to 
draw attention is with regard to Part

B States. I do not know—and the 
hon. Minister did not s ^ anything in 
this regard—whether Part B States 
have b ^ n consulted on this issue, be
cause the income from this source is 
of vital importance for Part B States.
It is a growing source of income for 
them. In Travancore-Cochin, we 
have a major port at Cochin. There 
are minor ports also, and they still 
remain in the hands of the State ^
Grovernment, But with regard to '
Cochin^ which is one of the five major 
ports in India, I have come across 
complaints that it is not receiving the 
attention that it deserves. The work
ers there, though they are now under 
the Central Government, are not get
ting the same amenities, allowances 
etc. that are given to ottier workers 
elsewhere. I would like to know % 
whether the proposed enhancement 
would give an occasion for Govern
ment to go into the condition of the 
workers who are engaged in this port, 
and whether better facilities will be 
afforded to them. '

Shri V. P. Nayar (Chirayinkil):
We are very apprehensive of measur
es such as those which like this Bill 
seek to include the Part B States in 
the Union pattern. Specifically about 
this issue, it cannot be known just 
at present how far we in Travancore- 
Cochin will be affected. Even repeat
ed requests have not opened the eyes 
of Government in regard to the ano
malies that prevail as a consequence 
of the integration of the States per
sonnel in the Central service. I can
f ive you any number of examples,

ersonnel have been taken over from
Part B States, and there is always 
a sort of step-motherly treatment 
meted out to them. We know that 
consequent on the integration of the 
Travancore-Cochin State forces in the 
Indian Army, hundreds of thousands 
of people were retrenched. Similarly^ 
the personnel of the Income-Tax De
partment who have been taken over 
are facing so many difficulties. They 
have made repeated representations, 
but in spite of that, Government has 
done absolutely nothing for them. It 
sits ticht over every prior decision 
arrived at in the usual way. Some 
officers report—I do not know who 
they are—and the hon. Minister con
cerned says that he sees no ground for 
considering the case of these people.
In such matters, when the States* peo
ple are taken over, whether they be 
one or a hundred, it should be incum
bent on the Central Government to 
consult the State Government. I do 
not know whether the State Govern
ment has been consulted in this •mat
ter. At any rate, the hon. Minister 
did not contradict my hon. friend,
Mr. Punnoose. If Government have 
brought forward this Bill without con-
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[Shri V. P. Nayar] 
siilting the Part B States concerned,
I submit that this is a most high
handed act, and its repetition ought 
to be stopped here and now.

Shri Alagesan: I am grateful to
hon. Members who have thrown so 
much light on this Lighthouse Bill.

Shri V. P. Nayar: If you take out 
the light, only the house remains.

Shri Alafesan: I had hoped to get 
through this Bill in a much shoner 
time; even so, I am very grateful for 
thp very enlightening speeches made 
by my hon. friends.

One hon. Member said that this 
Bill, which seeks to amend the parent 
Lighthouse Act, tries to amend an ob
solete Act. Now, the original Act is 
not obsolete. It is very current. It 
may be an old Act, but it is not an 
obsolete Act. Latest things become 
obsolete, but old things still continue, 
and this is one such Act. We have 
therefore no intention of bringing 
forward a very comprehensive mea
sure.

Shri K. K. Basu: It is so old that 
it can be kept in the National Arch
ives.

Shri Alagesan: This Bill has been 
brought forward as an emergency 
measure, because we want to put 
through the ambitious programme we 
have m view for the lighthouses. In 
the Five Year Plan, tne Planning 
Commission has very kindly agreed 
that a loan of Rs. 80 lakhs should be 
made available to this Department, 
and with that amount and the extra 
monev that we propose to raise by in- 
creasmg the light-dues, we propose to 
carry out the programme in hand.

My hon. friend over there raised 
the queshon of coastal ships. Of 
course, there is no distinction bet
ween coastal ships and overseas ships, 
but some sort of advantage is being 
enjoyed by the coastal ships, because 
irrespective of the number of trips 
that they make to a particular port m 
India, or for the matter of that to any

Sort in India, they have to pay the 
ues only once in a month. They may 
go to a port twice or thrice in 
a month, but they pay the dues only 
once, and that is the advantage which 
the coastal ships enjoy,

Mr. Samanta, although he raised 
his favourite point about the Ganga- 
Barrange Scheme, made some other 
point also. He drew our attention to 
the fact that tiie lights provided^ in 
the Calcutta Port need attention.

These lights are classliled as local 
ones, and are in the direct charge of 
the Calcutta Port Commissioners. 
They are looked after by them. But 
the Engineer-in-Chief of the Light
house Department is also the Chief 
Inspector of Lighthouses in India. 
He periodically inspects them and 
brings to the notice of the local autho
rities any defects that may be found, 
and the authorities concerned are 
attending to them.

In regard to consultation of the 
Part B States, my hon. friends made 
a hypothetical statement. Because I 
did not contradict them, they assum
ed certain things. I only waited to 
reply at the end. If they want, I can 
go on interrupting them, but that is 
not good. The maritime States like 
Saurashtra, Travancore-Cochin etc. 
were consulted at the time of the fin
ancial integration and their light
houses were taken. They were taken 
over with a view to effect further 
improvements and not to allow them 
to deteriorate. I can give the as
surance to my hon. friends on behalf 
of Government that there will be no 
deterioration and on the other hand 
a great deal bf improvement would 
be effected as a result of the Centre’s 
taking over of these lighthouses.

I may also add one more thing. 
These dues are sought to be raised 
from two annas to four annas. Even 
now, though the ceiling is two annas, 
only one and a half annas are collect
ed. Similarly, after this measure is 
approved by the House, we would be 
consulting the Central Lighthouses 
Advisory Committee as to the actual 
amount of increase—whether it 
should be three annas or four annas. 
The opinion of that Committee w':!! 
be taken before fixing the enhanced 
rate.

I hope I have covered all the points, 
and I commend my motion. *

Mr. Chairman: The question is:

“That the Bill further to am
end ^ e  Indian Lighthouse Act, 
1927, be taken into considera
tion.”

The motion was adopted.

Clauses 1 to 4, the Title and the 
Enacting Formula were added to 

the Bill

Shri Alagesan: I beg to move:

“That the Bill be passed.^
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Mr. Chalnnan: The question is: 
“That the Bill be passed.”

The motion was adopted.
Mr. Chairman: Is there any other 

1:)usiness?
The Minister of Parliamentary Ail- 

airs (Shri Satya Narayan Sinha):

There is no other business.
Mr. Chairman: As there is no other 

business, the House will now stand 
adjourned.

The House then adjourned till a
Quarter Past Eight of the Clock a n
Monday, the 21th April, 1953.




